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IN THE MATTER OF:
HIMANSHU TYAGI

VERSUS
STATE OF UP & ORS. ... RESPONDENT

AFFIDAVIT ON-BEHALF OF RESPONDENT NO. 2, GHAZIABAD
MUNICIPAL CORPORATION

MOST RESPECTFULLY SHOWETH:

I, Kamakhya Prasad Anand, S/o Durga Prasad, aged about 40 years, Posted as
General Manager (Jal) of Ghaziabad Nagar Nigam, presently in Ghaziabad and

ereby solemnly affirm and declare as under:

e General Manager (Jal) of Ghaziabad Municipal Corporation on
VEh T? Respondent No. 2 herein and am fully conversant with the facts
clymstances of the present case and therefore competent to sign and

S

he present Affidavit.

2. The present affidavit is filed pursuant to'the direction of this Hon’ble
Tribunal in its order(s) dated 29.04.2025 and 01.08.2025 whereby GMC
was impleaded as Respondent No.2 and directed to file its detailed

compliance reports in Parts A-D as enumerated below. All statements made
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herein are based on official records and annexures compiled by GMC,
which are relied upon in support of the submissions.

3. Pursuant to these directions, Ghaziabad Municipal Corporation has
undertaken a detailed physical verification and assessment of all ponds
within its municipal limits. The said report represents the most recent and
authenticated position of all ponds under the Corporation’s jurisdiction. A
copy of the Letter dated 27.09.2025 along with the updated and verified list
of encroached ponds, including khasra numbers, area and status of

proceedings and their photographs is annexed and marked herewith as

Annexure A.

4. The Hon’ble Tribunal, after considering the action-taken report of
28.04.2025, noted that the Ghaziabad District has a total of 1,075
ponds/water bodies (293 urban and 782 rural). Of these, 231 ponds were
found under encroachment (including 77 by public utilities), and 844 ponds

were reported encroachment-free. Specifically, the Municipal Corporation

prises 140 ponds covering 69.8038 hectares, of which 96 ponds

\were then encroachment-free and 44 ponds were encroached

o\ T nt-free ponds and that encroachment-removal proceedings be
Ol/r 6}9)@ . A time-bound action plan under the District Wetland Committee

as mandated for making all ponds encroachment-free and rejuvenated.

5. The Property Department records that there are 140 ponds within the
jurisdiction of the Ghaziabad Municipal Corporation, covering an aggregate
area of 69.803 hectares. For the purpose of prioritising enforcement and
remediation, the Department has classified the encroachment problem into

discrete categories. Under this classification,
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* A(1) comprises 34 ponds in respect of which formal legal action has
been instituted by the Property Department;
* A(2) comprises 8 ponds in respect of which legal proceedings are
presently underway; and
* A(3) comprises 2 ponds that have been successfully cleared of

encroachment following enforcement action taken after 29.04.2025.

A further administrative category B records 35 ponds affected by specific or
complex encroachments — examples include an Idgah, a cemetery, multiple
GDA works, Awas Vikas developments, impacts from Metro/Rapid Metro
works, municipal parks/roads/tubewells/tanks, a temple, an elevated road
pillar, a police post, parking for Hindon crematoria, a Chhath ghat and
related access roads. The aggregate number of ponds falling within the A1 +

A2 + B matrix is therefore 77 ponds.

%a <Svdilable for rehabilitation post 29.04.2025. Consequently, 63 ponds

23 ponds do not require immediate civil intervention (their condition is
satisfactory), 7 ponds remain queued for works to be scheduled, and 33
ponds have been prioritised for immediate action and budget allocation

under the Corporation’s short-term implementation plan.

7. GMC has also updated and verified the status of all ponds within its

jurisdiction. The details are set out'in the ensuing Parts A-D, in compliance
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with the Tribunal’s framework. These Parts summarize (with references to
annexures) the number, location, khasra numbers, areas, encroachment
status and measures/ proceedings for ponds as on 27.09.2025:

* Part A: Encroachment-free ponds and rejuvenation measures taken.
* Part B: Encroachment-free ponds already rejuvenated.
* Part C: Ponds under partial or complete encroachment and

proceedings initiated.

* Part D: Ponds de-encroached after 29.04.2025 (to date) with proposed

rejuvenation steps.

Part A — Ponds Free from Encroachment and Measures Taken for

. Rejuvenation
8. The consolidated report dated 27.09.2025 (Annexure A) records that

/ﬂﬂ\lirty-two (32) ponds within GMC limits were verified by field inspection
S
/’( A f“la%b g free from encroachment as on the date of the report. For these 32

exure A provides khasra numbers, area figures and photographs

‘ out the rejuvenation measures proposed and/or initiated. The
peet

\re@'

peripheral plantation of native species, construction of silt-traps/recharge

“;,.:"\f:’-‘"";, 4 ¥ d S
: ‘L// =y SS

trenches and erection of temporary protective fencing, works being
implemented primarily under the CSR/NNG programme and the Municipal
engineering budget where applicable. These 32 ponds have been geo-tagged

and assigned monitoring responsibility at the ward level.

I D

Part B - Encroachment- Free Ponds Already Rejuvenated
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9. As per the Annexure A, it categorises and lists twenty-three (23) ponds as
having been fully rejuvenated on the ground as at the date of the report.
Those rejuvenation works are fully described and include, inter alia, deep
desilting, inlet—outlet correction, bund strengthening using bio-engineering
techniques, plantation of riparian species, and handover arrangements to
local maintenance committees. It also records that six (6) ponds were under
active works (physical execution in progress) and that thirty-two (32) ponds
had been identified but not yet executed under the then current

programmatic cycle

Part C — Ponds Under Partial or Complete Encroachment (After

29.04.2025 till date)

10. Annexure A contains a detailed khasra-wise list of the 42 ponds that were

found to be under partial or complete encroachment at the time of
%’%ﬁcatlon together with the detailed status of proceedings initiated for
i oval. The Annexure C tables provide the village/ward, khasra

tal area, encroached area and the procedural stage (show-cause,

tice, revenue proceedings, demolition orders etc.) for each entry.

ation for the Municipal Corporation’s enforcement plan and

subsequent restoration actions.

Part D — Ponds Made Free from Encroachment (After 29.04.2025 till

date)
I1. GMC explicitly identifies two (2) ponds which, following enforcement

action subsequent to the Tribunal’s order of 29.04.2025, had been cleared of
encroachment and restored to municipal control. The khasra numbers and

areas of these two de-encroached ponds are noted in Annexure A (for
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example, Khasra Nos. 726 and 396 with areas quoted in the report).
Annexure A further contains the technical proposal for the rejuvenation of

these two de-encroached ponds and their prioritisation in the immediate next

works cycle.

12. In strict compliance with the Tribunal’s orders and the district committee
directions, GMC has taken multiple sequential steps: issuance of formal
notices and initiation of revenue proceedings in the cases indicated in
Annexure A; physical enforcement for removal of unauthorized structures
where eviction orders have been obtained and police assistance is justified;
preparation of technical designs and cost estimates for post-de-
encroachment restoration; geo-tagging and ward-level assignment for each
pond; and preparation of tender documents for the 32-pond municipal

mgme financed from the Corporation funds. The two ponds already de-
e AN TN
e \ N D

() _~—leterdached are being fast-tracked for immediate rehabilitation, while the
~ \

(preliminary estimate) for the 32-pond municipal works in the relevant
budget head and will expedite tendering and execution upon administrative
sanction. For the larger pond requiring State sanction, the Corporation is
pursuing the SLTC process actively and has prepared contractor
prequalification and procurement documents to avoid delay once sanction is
granted; internal calculation and mobilisation plans estimate that the entire
procurement and commencement process for that larger pond will require up

to eight months.
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14. The Ghaziabad Municipal Corporation, Respondent no. 2 continues to work
in close coordination with the District Wetland Committee, chaired by the
Divisional Forest Officer, to ensure systematic and time-bound de-
encroachment and restoration of all identified ponds. The Committee is
functioning in compliance with the Hon’ble Tribunal’s directions and is

submitting periodic progress reports to the authorities.

15.In view of these submissions made, the Respondent No. 2 states that the

ponds renovation work at different sites is under progress.

16. 1 state that everything stated above has been stated by me in my official

capacity based on and derived from the official records maintained by the

G,

DEPONENT

Verified at Ghaziabad on this 06 day of October 2025, that the contents
of the above affidavit from paragraphs 1 to 16 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and nothing

material has been concealed therefrom.

Shri. RW‘“M‘%p ....................... .
5/0. S Dy Qw .................... )
O ). /‘)"’Y"‘ .............. DEP NENT
\dentificd | bylThroug - fM{_J{-ED

| A
06 0CT W RAJE FOTAR SHARMA ) T

Advocate & NOTARY
GHAZIABAD (U P}
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(A)The Ponds are free from encrochment giving details of the measures taken for rejuvenation(Till 27-}'9-625)

Q01

S.R.| Nameof | Totalno.of [ Totalno. of Name of Information of ehcAiddedtifitd pond should be filled
Tehsil/block |Ponds(As per | encroacment free Pond -
pn\('inn:c ponds(as Per Measurcs ta.kcn Photographs of each pond Khasra No. with
report) previous report) for rejuvetion Area | Khasra
(hec.) no.
! | Municipal 32 Rejuvetion work 2 y 0253 [ 131
corpration Rejuvetion work by by CSRINNG -
Ghaziabad CSRINNG
? | Municipal Rejuvetion work 0.051 [ 1079
corpration by CSR/INNG
Ghaziabad
et
3 Municipal Rejuvetion work 0.24 1058
corpration by CSR/INNG
Ghaziabad
AR
. Municipal Rejuvetion work 0.0510 [ 149
corpration by CSR/NNG
Ghaziabad HeHE
5 Fe

DN




| Rejuvetion work

s ] Municipal
corpration by CSRINNG
Ghaziabad
¢ | Municipal Rejuvetion work 115471378
corpration by CSR/NNG
Ghaziabad
AR
7 | Municipal Rejuvetion work 7%
corpration by CSR/INNG
Ghaziabad S
s Municipal Rejuvetion work 124
corpration by CSR/INNG
Ghaziabad TR
KL
? Municipal Rejuvetion work 129
corpration by CSR/INNG
RTINS




10 | Municipal Rejuvetion work 0.089,
corpration by CSR/INNG o 1 >
Ghaziabad TR % I

RTINS

i1 Municipal Rejuvetion work 0481
corpration by CSRINNG
Ghaziabad

v Municipal Rejuvetion work 0607 | 11292
corpration by CSR/INNG

| Ghaziabad

B Municipal Rejuvetion work 0013 | 536 Mo
corpration by CSRINNG
Ghaziabad

O™

b Municipal Rejuvetion work y 0228 [ 797 Ro
corpration by CSR/NNG
Ghaziabad

[Jsickicl




15 Municipal Rejuvetion work 0.038 835
corpration by CSR/NNG 1
Ghaziabad

| Municipal Rejuvetion work 052 | 817
corpration by CSR/NNG
Ghaziabad

v Municipal Rejuvetion work 0.089 | 837
corpration by CSR/NNG

* Ghaziabad

b Municipal Rejuvetion work 0.025 888
corpration by CSR/NNG
Ghaziabad

v Municipal Rejuvetion work 0.063 1169
corpration by CSR/INNG
Ghaziabad




15 T Municipal Rejuvetion work
corpration by CSR/NNG
Ghaziabad

| Municipal Rejuvetion work
corpration by CSR/INNG
Ghaziabad

¥ | Municipal Rejuvetion work
corpration by CSRINNG
Ghaziabad

] Municipal Rejuvetion work
corpration by CSRINNG
Ghaziabad

9 Municipal Rejuvetion work
corpration by CSR/INNG

Ghaziabad




Municipal Rejuvetion work 1801
corpration by CSR/INNG
Ghaziabad MY

TR
Municipal Rejuvetion work nge/t
corpration by CSRINNG
Ghaziabad

MegT

TRA
Municipal Rejuvetion work 1776
corpration by CSR/NNG
Ghaziabad

MeYY

TR
MII!IIClpa.l Rejuvetion work 1986
ooqx?bon by CSR/NNG
fokmsistond MR

TR
Mumclpal Rejuvetion work 405
corpration by CSR/NNG
Ghaziabad

RICE S




[ =] Municipal Rejuvetion work 168
corpration by CSR/NNG
Ghaziabad
AT
% | Municipal Rejuvetion work 0354 | 671
corpration by CSR/NNG
Ghaziabad
Z | Municipal Rejuvetion work 0392 | 33
corpration by CSR/NNG
Ghaziabad
T
# | Municipal Rejuvetion work 0.089 [ 1163
corpration by CSR/INNG
Ghaziabad 53]{
> Municipal Rejuvetion work 0.152 1197
corpration by CSR/NNG
Ghaziabad
TR




Municipal Rejuvetion work
corpration by CSR/NNG
Ghaziabad ML
TR
Municipal Rejuvetion work o
corpration by CSR/NNG
Ghaziabad
Municipal Rejuvetion work €35
corpration by CSR/INNG
Ghaziabad
Municipal Rejuvetion work 0.234 726
corpration by CSR/INNG
Ghaziabad
L

¢
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Total no. of ﬂf‘gﬁ’de“: l;::::tqul 8ld should
Ponds which | Total no. of Ponds| Total no. of 1 O JJ el N
SR Nameof *| havealready | where work was | Ponds which [ Name of "": 0. witl
Tehsil/block been under progress | were not Pond bs of each pond rea
rejuvenated(Till | (Till 27-09-2025) | Rejuvenated Photographs of each p Area(h | Khasra
il 25) ec.) no.
' | Municipal 0329 | 172
corpration
Ghaziabad
N 6 32
: Municipal 1009 /2
corpration
Ghaziabad
3| Municipal —
corpration
Ghaziabad
) an:ipal 413/1
corpration
Ghaziabad
/ A=
//";/ / ’ 7




ivassessnrprse
corpration
Ghaziabad

v.ewmy

9

Municipal
corpration
Ghaziabad

0.253

0.582

0215

279

1104




/ corpration MR
Ghaziabad m FO
7R
3 8
1| Municipal 0.126 | 1758
corpration
Ghaziabad AEPR
@ Y aEr|
12 S
Municipal 0645 | 33 PO
corpration
Ghaziabad
et
o Munlclpal 4.148 | 1422 f0
corpration
Ghaziabad
ke
14 Muniu?al ‘ 0.545 898
corpration ) :
Ghaziabad




Ay l\nublpm
corpration
Ghaziabad

[T} g9y

Municipal i
corpration g’g“
Ghaziabad

el

57}9}?\15% 7 g 0.177 11862/137
B '} z

3

Ry . -»W

o

0.341 1135

772 | 1391f0

0329 1215
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Mlllllupal
corpration
Ghaziabad

Municipal

(RN

(Xt

corpration
Ghaziabad

Municipal

0.076

32

corpration
Ghaziabad

0.531

836

Municipal
corpration
Ghaziabad

1444




aﬂ C ’g‘he ponds which are under partja or Com
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Plete Encroachment giving details of the proceedings initiated

23

for removal of encroac

hment (After 29-04-2025 to till date)

TOtﬂ.l NO of
Ponds partial
Or co Information of
s No. | Name of Tehsil/Block |encro at:’f::“ on of each identified pond should be filled
(As per Proceedings initiated Village Khasra No. With Area (in Hect)
Previous f: rcmc;l::] of . Khasra Encroached
Report-44) croachment Village Name| Total Area| 4 .,
\ Municipal (_501'p0ration .
Ghaziabad it ¥ # omdv wfte st 880 0.481 0.241
Municipal Co
unicip rporation
: Ghaziabad o Yeach & orw vt a7 | oee | 069%
[
Municipal Corporation
3
Ghaziabad wof ¥ @ omw aRa Rrrf 638 0379 0379
Municipal Corporation
4 3 .025 0.025
Ghaziabad oof T & kv aRT it 884 0
s | Municipal Corporation R Yo & omdw aRe o 886 0.025 - 0.0132
Ghaziabad :
Municipal Corporation m 2 orv IRa 887 1.189 1.189
¢ Ghaziabad ol w
, | Municipal Corporation | g e & ond R it 807 03891 0.0701
Ghaziabad .
, | Municipal Corporation o o $ oRw oy | e [ 2234 0.101 0.101
Ghaziabad
, |Municipal Corporation [ gy Feud & oy aRT g T 1398 0.139 0.04
: Ghaziabad _ .
Municipal Corporation | gifys st & ondwr R R TR 1400 0.139 0.059
10 N [ ¢ 9
Ghaziabad
. Municipal Corporation P EeT ol ® oma WRa mgt ot 1399 0.177 0.02
Ghaziabad . ) . :
, | Municipal Corporation | g ¥l ok ok | mgreda | 986 0.152 0.01
~ Ghaziabad , g 908
Municipal Corporation afe wa | 23 0.12
k] Ghaziabad R Aeardt B RN mEge |- 126 0.01
Municipal Corporation ‘
") Ghaziabad of e & onkw R L1 1157 0.164 é—m
Municipal Corporation R Y "
13 Ghaziabad vt & v SR, e 11920 0.506 0.125
Corporation
16 M“’"c(‘}m fxarh & ontw witw Tge 1149 0.025 - 0.025

X

\/

b

b
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| Municipal Corporation !-Tf\
iy Ghaziabad Twh 3
| T e g 1973 0.126 0.126
\ Municipal Corporation D
1 . qﬂ%
Ghaziabad ¥ & ard o wm | s 0.139 0.0424
" Municipal Corporation '
Ghaziabad by ¥t & ontw wRw | g % g | ss6/1 0.443 0.443
» Municipal Corporation
Ghaziabad t W B ok oRe | ey ok shga | 61172 0.107 0.107
Municipal Corporation
. Ghaziabad vt ot 3 ondw afa Rrege 292 0.063 0.063
Municipal Corporation . 1.40
2 Ghaziabad s e 3 ondw o aden 1445 2744 :
Municipal Corporation 5.393 5.393
e Ghaziabed oot e & v afte wia 1563/1
Municipal Corporation 1292 1.884 0.56
2 Ghaziabad AR a2 oy e Lo (S v
Municipal Corporation ’ Y @ ondv GRE T 2181 0342 0.020
# Ghaziabad a ‘ i
. |- v A G 3
Municipal Corporation | - o | gy Ros et TR | AR 25 0.164 0.164
* Ghaziabad N i hands
.. | - | T W w A
, | Municipal Corporation | iy | . qwe & arria RS T 186 0.708 0.1686
Ghaziabad . . L8 Gl ¥
icipal Corporation %k , Qﬁw%mm 1384
2 Mumc(n}phaalZi ablf: aitE - : m wam b TR 557 0.848 0.13
Municipal Corporation a9 w2 s i |
> unicipal C ab:P: it whwamh | FGT 11730 2415 0.083
Munici ration = 9.9, o= ol RRYs |
" umcépif:ﬂ %’5 i w7 b LA 604 1.846 0.012
Municipal Corporation &4, e # orh Rivs | wRwye o (
o Ghaziabad A% | UcmAscemb | wag N Rl IS
Municipal Corporation 9.4, o & omrir- RS 1~/
2 e aE | et b |TRASN 12 | 04ss [ oo4 J
! \
Municipal Corporation .9, = & sk Rits W
» Ghazisbad Y wih s @ wh ) b e 0.052 \f. 052
T awd /A9 @ -
Municipal Corporation N
Y Ghazisbad o mmﬁm.m myevda | 1066 0.051 0081
Municipal Corporation 0.9, o & srrly Rits
% | Ghaziabad A e T b T BCE VT (PP

| s
L
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k ﬁunicipal Corporation [ T
Ghazizbad by mmmm'ﬂm" &
/ wam b Ren|  Pefge  [288P0 0.107 0.107
£ Municipal Corporation WA Sy
/ 3 Ghazisbad IS | oot m%‘“ )
/ N v | wewge 3 g | 474 0.126 0.05
Municipal Corporation A I AR
» . Aow 3
Ghaziabad Tt =t W'ﬂhﬂ e | W g | 342 0.126 0.126
|
Municipal Corporation ¥ Ao B
Ghaziabad T | ool AR wded e | e | 5320 0.142 0.142
¥ —
« | Municipal Corporation | JO e ol /.4 .
Ghaziabad byl ¥ srrin Rfvw wdrh | et | 354R0 0.608 0.608
TR ¥ ‘ v
Municipal Corporation Adowe # oty R v
F‘ \ Ghaziabad e whah e b1 ™ ms | oas | 000
Municipal Corporation 9.9, e & w=rie RS 0.090
Fl Ghaziabad e wih & @ i ¥ o o o150
- .
LR aad @ we, P R e @ o ga ¢ a
8

2. T A @ HE wmmm%u
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made free f; After 29-04-2025 to till date)
—_— Om encroachrnent (
%Onofeach identified pond should be filled -
Name of Total No, of Pondg Action Plan
S.No. . which Khasra No. for
Tehsil/Block | Which haye been made Photograph of each With Area | gecuvenation
ee from Pond (In hect)
encroachment
1 croachment .
1 TEheh B 726 / 0234 | gy
Municipal '
| o |
aziaba 7| 396 / 0.890 @ @R
2 R )

.

4

>

”(45

-’

%)

K\
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